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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1296/2024 

IN THE MATTER OF: 

RAJENDRA SINGH 

...APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS. 

...RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT M/S SURYA BRICK FIELD 

MOST RESPECTFULLY SHOWETH: 

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent, 

M/s Surya Brick Field, has been operating lawfully and in compliance with 

the applicable environmental regulations. This Hon’ble Tribunal, vide its 

order dated 26.11.2024, directed the constitution of a Joint Committee to 

inspect the Respondent’s brick kiln premises. The Respondent has 

extended its full cooperation to the authorities during the inspection 

process. 

 

2. That it is further submitted the Joint Committee conducted an inspection 

of the Respondent’s at premises on 24.12.2024, during which it verified 

the allegations raised by the complainant. The Committee’s report 

confirmed that the brick kiln complied with the Zila Panchayat Byelaws 

for Brick Kilns, which were in effect at the time of its establishment in 

2010. 
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3. That the inspection verified that the distances from schools, residential 

areas, and water bodies, met the prescribed criteria under the Byelaws. It 

was observed that the nearest residential area, Village Faheempur Khurd, 

is located 275 meters from the brick kiln, while schools and other public 

buildings are situated more than 250 meters away. Additionally, the brick 

kiln is located 4 kilometres away from National Highway 58 and over 50 

meters away from the nearest road. The inspection also confirmed that no 

deep pits were present on the premises, as alleged in the complaint. A copy 

of the Joint Committee’s report is annexed herewith as Annexure-1. 

 

4. It is submitted that the Respondent’s brick kiln was previously known as 

"M/s Ganga Sidh Brick Field" and applied for its first Consent to Operate 

(CTO) for air and water in the year 2010. This consent was granted on 

30.06.2010 under the Zila Panchayat Byelaws, which were applicable at 

the time. The Respondent updated its name to "M/s Surya Brick Field" in 

2012, and all records were duly updated with the Uttar Pradesh Pollution 

Control Board (UPPCB). A copy of consent  granted on 30.06.2010 under 

the Zila Panchayat Byelaws, which were applicable at the time is annexed 

herewith as Annexure-2. 

 

5. The Respondent’s operations were initiated and continue in compliance 

with the Zila Panchayat Byelaws for Brick Kilns. The Respondent holds a 

valid CTO under the Air and Water Acts, effective until 31.07.2027. A 

CTO under the Air and Water Acts, effective until 31.07.2027 is annexed 

herewith as Annexure-3. 
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6. It is further submitted that the Respondent operates on a leased land, and 

the lease agreement has been executed in accordance with the relevant 

legal provisions. The lease agreement is annexed herewith as Annexure-4. 

 

7. That the Joint Committee also verified the pollution control measures 

installed at the Respondent’s premises. These measures include an ID fan 

and a 30-meter-high chimney, which ensure compliance with 

environmental standards. The allegations of the use of prohibited fuels 

were found to be baseless, as no such fuels were observed on the premises 

during the inspection. 

 

8. That the Regional Officer, UPPCB, issued a notice to the Respondent on 

26.12.2024, directing strict compliance with the conditions imposed under 

the CTO. The Respondent is ensuring full compliance and has undertaken 

corrective measures as required. 

 

9. It is further submitted that the Respondent is duly registered under the 

Goods and Services Tax (GST) Act and complies with all taxation 

requirements. The GST registration certificate is annexed herewith as 

Annexure-5.  

 

10. Additionally, it is submitted that the Respondent’s Consent to Operate 

under the Air and Water Acts has been periodically renewed, confirming 

ongoing compliance with environmental regulations.  
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11. It is further submitted that the Respondent has ensured compliance with all 

statutory obligations as per the directives of the Uttar Pradesh Pollution 

Control Board. the Respondent adhered to all required conditions under the 

applicable environmental regulations and operational guidelines.  

 

12. It is further submitted that the allegations raised by the complainant are 

baseless and motivated by malice, as the complainant is a direct rival in the 

same business. The present application has been filed with the sole 

intention of causing disruption to the Respondent’s lawful operations and 

tarnishing its reputation. Such frivolous complaints should not be 

entertained by this Hon’ble Tribunal. 

PRAYER: 

In light of the above submissions, it is most respectfully prayed that this Hon’ble 
Tribunal may graciously be pleased to: 

a. Dismiss the Original Application No. 1296/2024 as being devoid of merit; 
and 

b. Pass such other or further orders as may be deemed fit and proper in the 
interest of justice. 

     
THROUGH 

   
YASH VARDHAN KAUSHIK 

ADVOCATE 
                                                    W-6 TIGERLANE, SAINIK FARMS, NEW DELHI 

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM 
PHONE: 9990226669 

 

 

 

5

34



35



36



37

8

ANNEXURE-1.
37



48

9

38



59

10

39



ACTION TAKEN REPORT IN Original Application arising from OA 
No. 1296/2024 passed by the National Green Tribunal on 26.11.2024 
in the matter Rajendra Singh Versus State of U.P.  
================================================================ 
 
BACKGROUND : 

• In reference to the grievance aroused by Mr. Rajendra Singh, The 
applicant has made allegation with respect to illegal operation of the 
Brick Kiln in violation of Environmental Laws and also not conforming 
with the siting criteria as per the Uttar Pradesh Brick Kilns (Siting 
Criteria for Establishment) Rules 2012 issued on 27.06.2012.  

 

Hon'ble National Green Tribunal order dated 26.11.2024 

• Hon'ble National Green Tribunal issued directions on 26.11.2024 
constituting a team of District Magistrate, Muzaffarnagar and Uttar 
Pradesh Pollution Control Board with directions to inspect the brick kiln 
to verify the facts mentioned in the complaint and siting criteria. 

• Hon’ble National Green Tribunal, passed directions on 26.11.2024. 
Effective part of the order is as below :- 

Order dated 26.11.2024 

 ".......3. In our view, before proceeding further in the matter, it 
would be appropriate to obtain a factual report to verify the facts 
and for this purpose, we constitute a joint Committee comprising 
District Magistrate, Muzaffarnagar; and Uttar Pradesh Pollution 
Control Board (hereinafter referred to as ‘‘UPPCB”).  

4. District Magistrate, Muzaffarnagar shall be the nodal 
authority for coordination and compliance.  

5. The said Committee shall visit the site, collect relevant 
information, particularly in respect to compliance of Uttar Pradesh 
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Brick Kilns (Siting Criteria For Establishment) Rules, 2012 and 
submit report within one month.  

6. List on 03.01.2025. 

In compliance to the above directions, joint inspection was carried 
out by the nominated members (District Magistrate Muzaffarnagar and 
Regional Officer, UPPCB) along with officers of concerned departments 
including SDM Khatauli and Working Officer Zila Panchayat 
Muzaffarnagar on 24.12.2024. Mines Officer, Muzaffarnagar has 
inspected the brick kiln on 30.12.2024 and submitted the report which is 
annexed as Annexure-1.      

Observation of the joint committee during inspection dated 
24.12.2024 

 The committee inspected the brick kiln on 24.12.2024 and verified 
the allegations mentioned by the Applicant in his complaint.  

• As per the records of Regional Office, UP Pollution Control Board, 
Muzaffarnagar, the brink kiln in question (M/s Surya Brick Field, 
Vill. Faheempur Khurd, Block Khatauli, District Muzaffarnagar) 
applied for first consent air/water in the year 2010 (issued to the 
brick kiln previously known by the name M/s Ganga Sidh Brick 
Field) and was issued Consent Air and Water on 30.06.2010 
(Consent Air and Consent Water is annexed as Annexure-2). 

• As the brick kiln was granted CTO Air and Water by UPPCB for 
operation of the brick kiln in the year 2010, hence operation of 
Brick Kiln was verified by the officers of UPPCB during consent 
application verification and the kiln was found compliant as per 
guidelines of Zila Panchayat Byelaws for Brick Kilns which was 
prevalent at that time.  

• The complainant in his complaint has complained that the brick kiln 
has been established against the siting criteria mentioned in Uttar 
Pradesh Brick Kiln (Siting Criteria for Establishment) Rules 2012. 
However, this guideline came into affect in the year 2012 but the 
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brick kiln has been operational since year 2010, hence the 
guidelines of Zila Panchayat Byelaws for Brick Kilns was 
considered and brick kiln was found compliant under the provisions 
of that Byelaws. 

• Further, the complainant, apart from mentioning the violations of 
siting criteria guidelines, has also mentioned use of illegal fuel 
being used by the brick kiln in question.   

• In regard to the siting criteria under the Zila Panchayat Byelaws for 
Brick Kilns, during inspection siting measurements were verified as 
per the Zila Panchayat Siting Criteria Byelaws by Regional Officer 
UPPCB, Working Officer Zila Panchayat and Mines Officer, 
Muzaffarnagar. Separate report of which is annexed as  
Annexure-3 and is also mentioned in below table :  

Complaint issues 
related to siting 

criteria 

Siting Criteria 
as per Zila 
Panchayat 

Byelaws for 
Brick Kilns   

Observation by Joint 
Committee (Distance 

from Stack of Brick Kiln)  

Complying/Non 
Complying (As 

per Zila 
Panchayat 
Guideline)  

Distance from 
residential area (more 
than 150 persons/20 
houses) 

200 meter Vill. Fahimpur Khurd 275 
Meter  
Vill. Sikhera 550 Meter  
Vill. Adampur Mochri 830 
Meter  
Vill. Pipalhera 1200 Meter  

Complying  

Distance from hospital, 
school, public building, 
religious places 

200 meter Hospital, School, Public 
Building, Religious Places 
>250 meter  
  

Complying  

Distance from National 
Highway 

50 Meter from 
NH  

NH-58 (Delhi-Haridwar) 
4.0 Km.  

Complying  

Distance from main 
district road/PWD road 

Other Roads – 
25 meter  

Khatauli-Kadhli Grameen 
Marg >50 Meter   

Complying  

Distance of brick kiln 
from mango 
orchard/mixed fruit 
orchard  

Distance from 
Orchard   

(East West 1.5 
Km., North 
South 300 

meter)  

One small orchard of 
Mango (22 Trees only) – 
340 meter   

Complying  
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Observations and Compliance of specific conditions imposed to 
the brick kiln under the consent to operate (Air/Water) issued by 
UPPCB  

• District Muzaffarnagar falls in the National Capital Region. The 
Hon'ble Supreme Court has issued orders in Civil Appeal Diary No. 
18213/2021 NCR Brick Kiln Association vs Central Pollution 
Control Board and others that the brick kilns situated in the 
National Capital Region will be operated only from 01 March to 30 
June. At the time of joint inspection, the brick kiln was not found to 
be operating in compliance with the said orders. 

• Water and Air consent from the UP Pollution Control Board has 
been issued for the operation of the brick kiln for a period up to 
31.07.2027. At the time of inspection, the fee receipts of the Zila 
Panchayat dated 02.11.2024 for renewal (Annexure-4) and the 
receipt of regulating fee deposited for soil mining dated 14.11.2024 
(Annexure-5) were submitted by the brick kiln representative at 
the time of inspection. 

• ID fan was found installed as an air pollution control system before 
discharge through the Brick Kiln stack. Chimney about 30 meters 
high from the ground floor has been installed for dispersion of the 
generated emissions, which was found to be in accordance with 
the environmental standards. 

Photos of Stack, ID fan 
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• During the joint inspection, no fuel was found stored in the brick 
kiln premises as the brick kiln is not in operation presently in 
compliance to the directions of Hon'ble Supreme Court.   

• In compliance to the conditions imposed in the CTO (Air/Water) 
granted to the unit, following violations were observed with the 
conditions issued in CTO Air/water :- 

 i) The green belt was not found in adequate quantity around the 
brick kiln as per the rules,  

 ii) a boundary wall of about 7 feet high was found on two  sides of 
the brick kiln,  

 iii) paving road was found complete on one side of the brick 
 kiln however paving road was not found on other sides. 

 

Further, complainant has mentioned in his complaint that two deep pits 
have been dug in the brick kiln premises. During the joint inspection, 
deep pits were not found dug in the brick kiln premises. 

 

Conclusions and Recommendations 

• It is clear from the above facts that the brick kiln has been granted 
consent to operate since 2010 on the basis of the guidelines of the 
Zila Panchayat Byelaws for Brick Kilns prevalent at that time. The 
complainant in his complaint has mentioned that the brick kiln has 
not been established as per the guidelines and siting criteria 
conditions given in the Uttar Pradesh Brick Kiln (Site Standards for 
Establishment) Rules 2012. However, the said brick kiln is 
operated prior to the 2012 guidelines, hence, the said guidelines 
are not applicable to the brick kiln in question.  

• In view of the above, the brick kiln has been found in compliance to 
the siting criteria and the brick kiln has valid consent to operate 
under Water and Air Act till 31.07.2027 issued by the board. 
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However, Regional Officer, U.P. Pollution Control Board, 
Muzaffarnagar has issued notice to the brick kiln vide letter dated 
26.12.2024 (Annexure-6) for strict compliance of the conditions 
imposed in the consent to operate issued to the brick kiln and 
submit the compliance in a time bound manner.  

The above Action Taken Report is put up for perusal and necessary 
action please.  
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